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BEFORE THE NATIONAL GRBEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

MTSCELLANEOUS APPLTCATTON NO. 0r OF 2024 (SZ)
IN

ORIGINAL APPLICATION NO. 608 of 2022 (PB)

IEARLTER M.A. NO. 12 OF 2023 (PB)l

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item in Bangalore
Mirror Dt. 1 8.08. 2022 titled "Nightmore
Sewoge Plunt Chokes Nearby
Residents".

...Applicant
VERSUS

Deputy Commissioner, Bengaluru Urban District and Others ...Respondents

REPORT ON BEHALF OF RESPONDENT NO. 7 (BWSSB)

1. The instant matter pertains to a the MSW Treatment plant being maintained

and operated by Respondent No. 3 (BBMP), situated in Survey No. 31 of

Chikaganamangala Village, Anekal Taluk, Bengaluru Urban District ('the

said MSIA Phnt')

2. It is submitted that leachate form the said MSW plant was sent to the

Sewerage Treatment Plant maintained by BWSSB at Kadubeesanahalli,

Bengaluru
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3. With regard to the same, it is submitted that leachate was received from

BWSSB only from 18.07.2020 to 27.10.2021. The details of quantiry of

leachate received are as follows:

4. It is submitted that thereafter, no leachate has been received whatsoever. The

same was also informed to KSPCB by the answering department by way of

letter dated 07.12.2022. True Copy of letter dated 07.12.2022 addressed by

the answering Department to KSPCB is annexed herewith as Annexure R-

I

5. In this regard it is also submitted that the STP operated by the answering

S. No. Month Quantity of Leachate Received
(In Litres)

I July 2020 55000
2. August 2020 80000
3 September 2020 Nil
4 October 2020 I 5000
5. November 2020 90000
6. December 2020 165000
7 January 2021 I 61 860
8. February 2021 t23200
9 March 2021 4230
10. April 2021 Nil
11. May 2021 1 B I 99 1

12. June 2021 118440
13. luly 2021 166215
14. August 2021 I 8873 I
15. September 2021 l l 8890
r6. October 2021 121800

Respondent at Kadu
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where the leachate was
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received and treated, has been in operation strictly as per law. The CFO

issued by Karnataka State Pollution Control Board is valid till 30.06.2026.

True copy of cFo issued by KSPCB ro BwssB is annexed herewith as

Annexure R-2.

6. The above information is hence placed on record for this Hon'ble Tribunal's

consideration

No. 7

Date: 27.01.2025

(BWSSB)

Filed by

Darpan KM
Standing Counsel

State of Karnataka
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